WP(C) No. 317 of 2014

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR. JUSTICE S.R. SEN

11.03.2015

Mr VK Jindal, learned senior counsel, assisted by Mr S Dey,
learned counsel, appears for the petitioner.

Mr SD Upadhaya, learned counsel, represents the respondents.

Reply affidavit in terms of earlier order has been filed.

Learned counsel for parties pray for and are granted two weeks’

time for hearing. List on 25.03.2015 for hearing.

JUDGE CHIEF JUSTICE
(ACTING)

dev



MC(WA). No. 12 of 2015

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

11-03-2015

Mr. A. Khan, learned Advocate, appears for the

applicant-Union of India.

Learned counsel for the applicant-Union of India, states
that steps have been taken towards service of notice. The
report is still awaited. List the matter after 2(two) weeks on 25-

03-2015.

JUDGE CHIEF JUSTICE(ACTING)

S.Rynjah



WA. No. 34 of 2015

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

11-03-2015

Mr. S.Wahlang, learned Advocate, and Mr. SP Das,

learned Advocate, appears for the petitioner.

Mr. ND Chullai, learned Sr. GA, assisted by Ms.

S.Bhattacharjee, learned GA, represents the State respondents.

Learned Sr. counsel for the State respondents prays for
and is granted 2(two) weeks’ time to file affidavit. List on 26-03-

2015.

JUDGE CHIEF JUSTICE(ACTING)

S.Rynjah



WP(C). No. 68 of 2012

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

11-03-2015

Ms. SG Momin, learned Advocate, appears for the

petitioners.

Mr. KS Kynjing, learned AG, and Mr. ND Chullai, learned
Sr. GA, represent the State respondents, Ms. PS Nongbri,
learned Advocate, is for the respondents-KHADC, Ms. K.Lytep,
learned Advocate, represents the respondents-GHADC, Mr.
P.Nongbri, learned Advocate, is present for the respondents-
JHADC, and Mr. GS Massar, learned Sr. Advocate, has entered

appearance for the private respondents.

Learned counsel for the parties pray for and are granted

one week’s time to argue the matter. List on 18-03-2015.

JUDGE CHIEF JUSTICE(ACTING)

S.Rynjah



